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IN THE CENTRAL ADMIKISTRATIVE TRIBUNAL [j
AHMEDABAD BENCH :
O.A.No./ 486/89 to C.A./492/89
KRN,
DATE OF DECM 30.11.1992
D.~eThakkar and others. Petitioner
|
Mr.JeJe.¥ajnik Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
sFeDvajmera Ok/ lwreshs
i s e g Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. NeVe. Krishnan $ Viee Chairman
The Hon’ble Mr. R.C.Bhatt $ Memper (J) 1

1. Whether Reporters of local papers may be allowed to see the Judgement ? &

2. To be referred to the Reporter or not § >

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ ~

4. Whether it needs to be circulated to other Benches of the Tribunal?




‘ :6.0-20000 \D
OeAe/486/89
D.NeThakkar eeecedpplicant
O.A./487/89
VeNo.Adesara,

475, Bhoiwada's Pole,

Oppe.Zakaria Masjid,

kelief Koad,

Ahmedabad.380 001, ;....applicant

p O.A./488/89

M.N.Shah,

Soni ni Khaaki,

Naiwada,Raipur,

Ahmedabpad. eesssesa@applicant

0.A0/489/89

Smte.Sathidevi ceessapplicant

Oehe/490/89

Jayesh H.Bhatt,

23, Jay Yamuna Society,
Near Maniyasa Society,

Maninagar, (Last),
Ahmedabad- 380 008, ceeoce cappl icant

Ao/491/89
iilss Margaret Fer:iie:,
Parasnagar 3, H.No.M,/64/766,
Sola koada, Na:anpura,

Ahmedabad., esssseapplicant

BelMeKhambhatta,

1, Scrabvila, Ashram Road,

Navrangpura,

Ahmedabad,.9, eessscapplicant.,

(Advocate : Mr.Je.J.Yajnik )




o...3ooon P

VLKSUS

1., Union of India,
Notice of the pétition to
be served through the
Secretary, Ministry of
Information and Broad-casting,
shastri Bhavan,
New Delhi.

2o The Director General of -
poordarashan, Mandi House,
New DElhiolo

3. The Director,
Doordarashan,
Ahmedabad-380 054, eeeeeee RESPONDEINTS
Alor]  laReshd
(advocate s Mr.JsDeAjmena)

ORAL JUDGMENT

O R oA M e———————

0.Ae/486/89 to  Oo.A./492/89

Date : 30.11,1992

Per : Hon'ble Mr.,R.C.Bhatt
Member (J)
le These 7 ( seven ) applications

have been heard togather by consent of, fhe
*)jﬂ lecared advocates of the parties and as these

applications involve identical issues, they are
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being disposed of by common judgment in
- O.A./486/89, The applicant in each case
ha$ pleadeﬁ in his application that he has
been working as a Staff Artist, as per the
initial appointment given by the respondentt"
authority and after initial appointment,each
applicant was continued from time to time,
The 1espondents have continued the applicants
by dfscribing them as Clerks/ General Assistants,
It is the case of the applicants that they
have been working under the respondents since
@ decade but the respondents, without any
1easons'sought to terminate their service
by an order dated 27th April, 1989 with effect
from 1lst May, 1989. The applicants have prayed
that the termination order ot each applicant
S—

be held as w=spongents illegal, unjust, and
arbitra:y and the same pbe gudashea and set

.
asiae’ {hat the .espondents be directed to
treat each applicant in continuous se:vice
from thevinitial appointment with all conse-

gquential benefits , ignoring the artificial

DieakKse




2e The respondents have filea

reply in each case contending that each applicant
was appointéd as a Casual Employee.on daily
rated basis and hence the applicants cannot

be said to be hoiding a civil post. It is
contended that each applicant was engaged on
contract basis for specific period, and therefqre
after the expiry of that period, eaph applicant
has no legal right to continue and to file ’
‘this application. It is further contended by

the respondents that the termination order of
each applicant is legal, valid and just and
hence, they prayed that the applications be

dismissed.

3e gach applicant has filed rejoinde:

controverting the contentions taken by the

respondents in the replye.

4, Initially the &apglicents had
filed writ-petition Dbefoie the Hich Court
of Gujarat peing special CoAl./3144/89 and

had obtained the stay order against the
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i,
respondents terminating the ce.vices of
the appiicants. The applicants then
withdrew - the said writ-petition on
24th October,1989., The applicants have
produced the copy of the order of the
High Cour£ of Gujarét, dated 24th 0ctoper,
1989 at annexure A/7 in 0.A./492/89. The
interim order givén by the High Court of
Gujarat was continued gp to 23th November,
1989 and the applicants were permitted
to withdrew the said writ-petition to
enable them to approach the Central
Administrative Tribunal. Thereafter, each
applicant has filed separate above mentioned
applications before us. The stay order granted
earlier by the High Court of Gujarat, was
continued by this Tripbunal by way of interim
relief ana was continued fiom time to
time @&nd at present it 4is also operative

against the respondents.

Se The 1learned advocate for the
applicant7 relying on the dJdecision in

QO.h./563/86 and others (Anil Kumar Mathur
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and others v/s The Directorate
General, Doordarashan, New Delhi ) decided
by the Central Administrative Tribunal;
New Delhi, Principal Bench, dated 14th
February, 1992) submitted that the Tribunal
in that judgment directed the respondents
to recast and finalise the scheme within

a period of 3 months of. £he date of the

M rmen
copy ©of the said judgment on the times of

observations made from para 9 onwards in
that judgment. It was further directed by
that judgment that regularisation of
eligible Casual Wworkers in available

P o ke

vacancies should be done the time specified

in the order. The learned advocate for

~

the applicant$ submitted that the piesent
Mo
applicant§ would be covered by that judgment.

The dilection given by the Tripunel in

paira 22 of the same judgment is as under.

®w In the conspectus of the aforesaid

analye€s and in the apove view

of the matter we would direct
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the respondents to recast and
tinal;se the scheme within & period
of 3 months of the date of
receipzt of a copy of this
order 6n the 1lines ot Obser-
vations made from para 9
onwards. The regularisation
of eligiple casual workers in
avajlable vacancies should be
done within 3 months there-
after. i.e. with;n 6 months
in' total fiom  the date oOFf
receipt of a copy of the order.

With the direction
in the preceding paragraph,
the first three 0O.A.s .and
52/92 f£iled by shri A.K.Shukls
ledrned‘counsel, are disposed
of. Thé fourth 0.,A.viz 896/86
(S.K.Thakur v/s Uo I Anr)
Q\)J/'\. is also disposed of since it

was eordered on 04.,12,1991 that

the case would be covered by
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the judgment 4in the tirst
three OQ.A.s.
There is no orde:r as
to costs,®
The learned .advocate for the applicants

also produced today the O;M. dated 13th Octobper,
1992 issued Dby the Government of India,
Directorate General, Doordarashan, New Delhi
on the subject of scheme for regularisation
of Casual General Artist in Doordarashan. The

ralevant para of the said O0.M., reads as

under,
® sSome of the Kendras have

sought clarifications regarding
implementation of the regulari-
sation scheme in that the scheme
of 1egularisation of casual Artists
circulated vide Directorate's

apove ' E mentioned O.M. dated
9,601992 will be applicabie to

the category of General Assistents

also. The eligible casual General




' \ I\
essecellUccsne '
Assistants may be considered
for regplaxisation as per
provisions of the scheme
against the available vacant
post in .the catggo:y of

General Assistants only and

i
not against any other category
of post *
6, The learned advocate for the
respondents does not dispute the fact that
the Principal Bench, Central Administrative

Tribunal has given the direction to the
respondents to frame scheme for the regulari-
sation of the eligible casual workers in |
"~ |
available vacancies as per decision) relied @x
rk -
by the applicantsr ,hut, according to him,

|
|
he is not sure as to whether the applicents J

fall within the definition of the Casual

General Artists -or General Artist, as

mentioned in the O.M. dated 13th October,

1992,




..ll-’fl(i L

e It is not in dispute that

the scheme 1s being frameerﬁy the responéd
denté in pursuance of the decision given
by the Principal Bench, in the above matters
and the O.M. dated 13th October,1992
produced today by the learned advocate

for the applicants clarifies some of the

doubts in implementation of the 1egularisation

scheme in respect of Casual General Assistants

and this O.M. says that the scheme is
applicable to the General Assistants also.
It 1s submitted that the applicants were
terminated as General Assistants. In this
view of the matter, this\ scheme of regulari-
sation iﬁ respect of Casual General Assis-
tants would cover the cases of these appli-
cants also and therefore, there is no
reason why they should not be considered
for regularisation as per the directions'
given in paea 22 of the judgment ot the
Principal Bench in available vacant posts

in the categary of General Assistants. The
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learnea «avocaté for the applicants submitted
that the scheme is applicable even to uhe:‘\
all Casual Lnployees of the respondents and
therefore the applicants are covered by that
scheme as per the judgment of the Principal
Bench of the Central Adrinistrative T:ibunal

"and it is necessary to give appropriate

diractions to the respondénts.

8o Having, hea:rd the learned advocates
of the parties, we dispose or these applications

by the following directions to the fespondents«

9 OKDEK°’

1. The respondent no.2 is directed to
consider cass= of the applicants if
they are eligiple tor apsorption in
the scheme as per the directions
given by the Principal Bench in
0.A.563/86 and others dedided on
14.2.1992. The respondents 00.2
may while considering the case of
the aprlicants for regularisation,

may aslo further consider as to

\\/‘\




2.

4,

3.

l..lBQGI

whether they cen D€ absorbed as
Clerk or Ge=nerzl Assistant, as the

case may bep

It the respondent no.2 feels
that there is no vacancy in the
posts ot Clerk or General Assistants
within the stipulated peiriod as
per our direction, he should intorm

~~

the applicant concerned in thede
cases about his place in the list
and the cironologocal numoer mentioned
therein to enable to him tO Know

his exact position.

The respondent no.z is directed

to act accoraing to the above directions

and the Kules applicaple to the
applicants within 3 months from the

receipt ot the copy ot this order.

so tar the guestion Or senjiority
ot x applicants is concernea, the
point is left open tor the applicants

to agitate this gueswion in future
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5 | It the applicant or any
of the applicants fgels aggrievad
by the ultimate decision of the
respondent no.2 on the above points,
he is entitled to take liegal
proceedings availaple to him,
accordingly to law. ‘he applications
are disposed of as above, NO orders
as to Cco. sts.

TR —

(KeC e BHATT) " (NeV e K ISHNAN)

MEMBhx (J) - V ICE CHA IRMAN

*SS
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Submitted: Hon'ble Vice Chairman &
Hon'bletMr. V. Ra dhakrishnan, Member (A)
Hon*ple Mr. P.C. Kannan, Member ()

Hon'ble Mr. A.S. Sanghvi,Member ()

Certified Copy of order dated u\z'\/\ CUS_ in CA/

N
SpL.Q.A—%gI?. 7 \b\'\qﬂ»of q% : __ passed by the

Supreme—Court/ High Court against the Judgment/ Oral Order

passed by this Tribunal in 04/ ‘V‘g,é)s,() is placed for perusd

pleasa. 4o 053'\\\0(7_\%)) /a
| Gl

Qg7 !
28
?,b\’”\ < ,
A v
Hon*ble Vice Chairman V A

HonlbleMrs Vw~RadhakJ:J.shnan, Member (@A)

Ho.n'ble Mr. P.C. Kannan, Member & 'ﬁn( ;
T

Hon®ble Mr. &.S. Sanghvi, Member (J)

| : g
Mo — Revur  ef] °

Qo NO \\GWO&‘\\%’/ e
™ ea\WED , WEY, ME

wige,  MAY, W"L) &7

C‘xS/
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y Decraa Daspatch  No.
Date , { Jeovo o I/.'?/*Y
TN THFE HTGH COURT OF GUJARAT AT AHMFEDARAD '
Spacial Civil Application Nao 10439 of 1998
(Under Articlae(s) 226 of the Constitubion of Tndia) )
2 (FH Bhedt (ot
“PN—FHakKkaR & ORS ‘ Patitionars
V"\
1. UNTON OF INDTA & ANOTHER Raspondants
TO
L UNTON OF TNDTA 2. V APPARAN DR HTS SUCCESSOR
THROUGH CHTFF FXFCUTTVE DTRFCTOR
OFFTCER, PRASAR BHARTIT CORPN DOORDARSHAN KENDRA
MODT HOUSF, COPERNTCOUS THAL TET TFKRA
NEW DELMT AHMEDARAD
F. THE CENTRAL ADMINTISTRATIVE
- &// TRIBUNAL, STADIEM ROAD,
{ ANLRAD L (RFF O.A.ND.4ARG/BR9 TO
492/89) . e
DN M ¢
Upon reading the patition of the above named Petitioners prasantad >

o this High Court,
grant the prayers

And whareas

And Whareas
MR M& TRIVED
MR JH RHATT
MR MUKESH R
Court vassad

e 8

(4 W

g

g‘/ »\ L»()yv
CORAM: R.

c.pP

#ODATE 21.1
ZQPY When
s not  pras

prosacution.

of Guiarat, aft,

and ete. ..

upon the Court ordered "Rule’

Upon haaring

T for the Petitionar no.

for the Petitionar no. 1

SHAH Tor the Respondeant
the Tollowing order -

1~3

no .

ATEL AND D.N.WAGHELA, JJ.
L2000

the matter is called out,
ant., Hance, matler

Rule discharagead.

O

learnead
stands dismissead

Ahmadabad on OR/12/1998 pr ayina Lo

issua on 20/04/1999 =

-2

advocatea
Ffor non
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Witneass CHUNTLAL KARSANDAS THAKKAR, Esquire Acking Chiaef Jushtice ai—Ahmedabad
aforasaid this 21st day of Jan, 2000.

A e o \D

For Daputy Registrar
This day of Feb 2000

Nota : This writ should be reafurnad
duly cartified within 2 weeks.
( 610) 020220
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. CENTRAL ADMINISTRATIVE TRIBUNAL
: AHMEDABAD BENCH

AHMEDABAD.
i A [ %“’lo%
Application No. {A%wv~1 ARAR of 199

Transfer Application No. Old Writ Bet. No.

CERTIFICATE

Certified that no further action is required to be taken and

the case is -fit for consignment to the Record Room (Pecigeq).

Dated :#3[i & 94
Countersigneqd :

oA ik
Section Officer/Goutt Officer

1~ R
N \/\1

Signe of'thejDéaling Assistant.

B e o o W
2 - P‘J Oy (,\('jétfé : 58
£ % =~ § ) | cO
L "«kﬁfik;k CJ4 | € }&’}fﬁﬁ,‘ (l/IZ {%{‘ 20 b‘zf gyf
A S 9
v Jt39, 19132, 23190, 29/3/9]
IA[«*f%Z, {5ﬁu{§: -
c | Fudar ot ot - Tiifg
4
DX TV O Aﬁvq vl Q{JS\\OVWV1?%% Gy - ITgvec

PG ordt DY 2l 2o T 3

pey



| IN THE CeuNTRAL BDMINISTRAL Vi TR ISUNAL
AT AdvbOassd SnNCH

INDEA SHELT

CaUdh T ITui UE *¥9

NaMES OF THE PaARL IES

Viarbud

ParT A B & C

SRrR. NO. - DEoCRIPT LON O DJICUuild PAGEs
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CENTRAL ADMINISTRATIVE TRIBUNAL
_AHMEDABAD BLNCH
AHMEDABAD .
Submitted g C.2,.T./JUDICLAL
SECTION.
“'. ‘ \ 3
Jriginal Petition No.: e ) _ of XV " "8
Miscellaneous Petition No, ~— of - .
. NS o AR I
shri _ N w'A'li;if’fL __ Petitioner(s).
Versus.
\Abx(:m 2 1h4£r Lt~ Respondent(s) .,
-
4
This application has been - submitted to the
Tribunal by Shri ) I 7@Lh«£¥,

under Section 19 of the Administrative Tribunal Act,

1985. It has becn scrutinised with reference to the

points menti-ned in the check list in the light of

the prorisions contained in the Administrative Tribunals

Act, 1985 and Central Administrative Tribunals

(Procedure) Rules, 1985,

The application has been found in order and

may be gisen to concerned for fixation of date.

IR KA

The application is“not bezn found in order for

the seme reasons indicated in the check list. The

applicant may be advised to rectify the same within

21 days/Draft letter is placed below for signature,

Mo N
+1)
o

o (¢ !,f:' 4 ‘:

Sy



" ANNEXURE-T.
i S ‘ CL.IRAL ADMINISTRA TTVE TRIBUNAL
& EDARAD BLANCH

N, b »
A { o | N U0 &
e o ALY Z; = Cy s

LARE TO BE EXAMINED ENDORSEMENT &5 TC
RESULT OF |
EXAMINATION. |

AL?'L»LLJ[—.N’I_‘ =) N\ N /&@w 2

RES P! u\x,__. 3T (3)

\ - \\ i
Le Iz the apglication competent ? vi/
2. (A) Is Lho application in bl ¥
-the preccribed form? ~{ 7
(B) Is the asplication in
» _ paper book form -? A4

C (C) Have pre:cribed numbe r
- e

?
3o is ? St "
1f not, by how many days is
it beyond time ? B
' cause for not
wlication in
4, das the document of authorisation/ ot o
" Vakalat Nama bean filed,? R
. d )
2w Is the a3pplication accompained by »p ja L2y
WD./I.P.0. Zor Rs,50/-,7 Number of &
; B Do I.F.0. to be recorded. ‘ ,
74 4 0 = -
6. Fas the copy/cories of the.order(s) \1*7 {lkﬂ\ﬁﬁu/l,ajb 307
agaimst which the application is { ; ik
mede, been filed 2
7 (a) Have the coples of the documents >
relied upon by the applicant and J’(
mentioned in the ap)llcatlon v
ocen filed 2
{b) iave the documents referred to e
" ’ N {
in {a) above duly attested and )
bhumbered accordingly ?
(@) Are the documents referred to >
in(a) above neitiy typed in ]
double space ? 2
y 5. Has tne j1je of documents has been i
iled and hae the Paging been done — /
5~ D e : 4

...2.'
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' | 2283

. ' ' - Y
YLaRD Do 20 RNAMINED EIDORSEMENT AS 10 30
iESULT OF EXAMINRTI'\;‘

A bl e S, 8 v — T A e | T s e T S T U — vt a ———— -

9 Have tne cnronological deta-

ils Of reprasgerntat’ons made
i the outcome of such

10, Is the metter raised in the

g before S T{w
| ‘ , any cqourt o law or. any other - /

Bench of the Trikunal 7

TN e -
AL AT Lo

11. . Are the application/duplicatd -, ~Q(
! coby/spare sopies signed ? /

12, Are extra copizs of the gpplic- »
atiocn with annexures filed. \tf
1) Téentical with the original.

N (¢) UWanting in Anrexures
Mo, Page Nos, . 2

vl Disztanctly Typed ?
13 L iz envelopes ,
full adaress of the wv
cnts been
° 14 . cero s giv ad
reglstered addre ’
1z2. Do the cames of the parties
stabad In the coplibs, tally
¢ indicated in \gj
15 . cransations certified 4
or supported by an
‘davitc affirming that they L}j
cue T .
17 &re t
the -
’ Concgs 3
Wl ouminzr Dletvinct heads?
lc Numbered consecutively? >§
i Tyeed in double space on
ne =ide of the paper ?
$ 8 . Have ohe particul: for
for,
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUMAL,AHMEDA BAD
XV ORIG. APPLICATION NQ.C\_K) OF 1989
/ & e g
N2
93 y VeN.,Adesara, ceces Petitioner,
) %)/
' versus
union of India & Ors. ceeoe Respondents,
INDEX
,_\y‘ﬂ L S B S — —
S Annexure Par ticulars pages,
o\ " [p—— T Y o G D iy TS WO o et s s D S ST TV W e gy gy W WIS Ty GG D T D A gy gy o gz
N\ - o .
Q
N V)
i Mmoo of the petition, 1-8
A-1, statement showing the arti- ﬂ“;e%
ficial breaks, L
XY f'5 f
A-2, Allccation of duties, LReFS
oy Copies of order dated 27-4=89 o —
A2 5 .35

terminating the services of the
petitioner, which is stayed by
the High Court, upto 23-11-1989,

All the annexures tc the petition
of Mr,Bes M{Khambhatta, so far as
relevant be treated as a part of
this petiticn,

G gy g T WD s st cu D O Ee gy S G WS ) O W A My, Ty, W B T U L D W gy, T T L Oy sy e T e G o g, WD 2 T

Ahmedabad;

Eovember ;55,1989 J.J.Yajnik

Petitiocnerx's Advocate,
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BEFCRE THE CENTRAL ADMINISTRATIVE TR IBUNAL,AHMEDABAD
DISTRICT: AHMEDABAD;

ORI, APPLICATILN NO.L(Y) OF 1989

v.,N,Adeszara,

475, Bhoiwadats Pole,
opp. zakaria Masjid, Relief

Road, Kalupur, Ahmedabad-380 001, .+s Hetitioner,

ver sus .

1., Union of India
= (Notice of the petition to be
served through the Secretary
Ministry of Information and
Br cad-casting, Shastri Bhavanm,
Ne‘n_l belhi )e |

2, The Director General of
Dockdarshan, Mandi House,
New De lhi,. ’

3, The Directa,
Doordarshan,

Ahmedabad 380 054, .o ' Respondents
A ee D s o0 e 9 3 L]

I. Particulars of the- petiticmer;

(a). Names
(b), Address:
i (c). Designation;: ;

} As stated above,




11, Particulars of the respondents:

(a) .. Name:s | _
(B), Designations; As stated above,
~(¢)., Addresses;

.

III.Action/carder under challenge;

impugned action on the part of the
respondents in terminmating the services
of the petitioner by order dated 27-4-89
absclutely contrary tc the law and the
settled legal position. "

IV, JURISDICTING

Ve

Ve

This Hon'ble Tribunal has the jurisdic-

gi® tion to entertain this petition as per
the provisions of the central Adminis-
trative Tribumals Act,

LIMITATICN 3

As per the provisions of the Act, this
petition is within the limitation.

FACTS OF THE QASE,

1. The petitioner herein is .the naticnal and
citizen of Union of Indla. The petitioner is the
enplcvee of thp rebpondents herein workmq under

the respondent no,3 herein,

24 By way of this humble petition, the petitioner
approaches this Hon'ble Tribqnai aga inst :the‘ abso-
lutely illegal order dated Apr il 27,1989 termind.

ting the services of the petitioner, The petitioner

approached the High Court of Gujarat against the




Annex,A,1

1

said order and the High Court initially stayed'the
implementation of the said crder and ultimately by

order dated 24-10-1989 stayed the said order till
23..11—1989 in order to enable the petitioner to apprcach
this Hon'ble Tribunal for apprcpriate orders and hence
this petition is filed before this Hont'ble Tribunal

for appropriate reliefs and interim relief,

: The petiticner has been serving with the
respondent authorities since 18-1-1982 as sStaff

Artist. After the abolitiocn of the Sta£f Artists
Centract system for appointment in 1984, the petition-
-or was being appointed on 29 days basis, in a month,
after creating artificial breaks on completing service
of 14 days., The said modus c¢perandi was being adopted

by the respondents in ortder to defeat the claim of

the petiticner to get the service benefits on the

basis of the regular service, which ic

3]

g

absolutely

.

illegal, unjust, arbitrary, discriminatory and viclae
tive of Articl u 14 and 16 of the Constitution of India,
Inspite of the fact that the petiticner has been waking
since 1982 continuously with the respondent authorities
on account of the modus operandi cf creating artificial
breaks, t‘ne‘ petitioner has :}.ot-. been giaven the benefit

of continucus service, A statement showing the artificial

0

breaks in the case of the petitioner is amnexed hereto

=

as Annexure A,il, It is submitted that thoeugh there was

shown break in the service, dn those days the petitioner

was working with the authorities,




4, The petitioner states that inspite of the
fact that the pet i.-t;ioner has been working on the
clear vacancy for all these years and iﬁspite of
there being Government instructions and various
declisions of the vari.oag.h High Courts ‘anid the .
Supreme Court, the petitioner is vnot being given
the be;nefit of equal pay fa equal wark and other
benefits of service on the basis of his cantinucus
service fcr all these years, on account of the arti-
ficial breaks by Wt.he a‘uthorities, vwhi.dt have be'en
held to be absclutely bllegal and viclative of Art,

14 and 16 of the constitution of India, The petiticner

is entitled to same salary and other benefits from the

dREd in/itial appointment of thé petitioner, which are
being given to the regular permanent employees dis=-
charging the same duties, The pet itiorle: produces

the list# of the duties discharged by the petiticner

as Annexure A-2, Other regular and permanent employees

in the same cadre are discharging the same duties.Hence
the petiticner is entitled to t‘né same sglary and other
allowances on the principle of equwl pay for equal wark,
There are varicus instructions an@l Government guides
lines to regularise the services of the persons like
the petiticner, However, inspite of the fact that there

are clear vacancies and the petitioner has been working

on such clear vacancy for more tham 7 years, he is not

being given the benefit of such continucus service and

is being exploited,




Annex, A=3,

0

5 The petitioner states that inspite cf the
fact that the petitionér has been working all these
years on the regular and clear vacancies, to the
utter shock and surprise of the petiticner and in
utter disregard to the varicus instructions and guidew
lines of the Government and the law lai@ down by the
var ious High Courts and the Supreme Court of India,
instead of conferring the benefit of regalar service
for all these years, the services of the petitioner
are sought to be terminated by crder dated 27-4-1989
with effect from 1-5-1989, which has been stated by
the High Court, as stated earlier, A copy of the said

order is anrnexed hereto and marked as Annexure A-3,

The prder is absolutely illegal arbitrary, discrimina-

tery and viclative of provisions of the Industrial

Disputes Act and contrary to the various decisicns,

null, and void and liakle to be quashed and set aside,

6. The petitioner states that on the same point
and on the same set of f:é{cts, one of the colleagues
o;‘. the ‘petitioner, M\.B.M.Khanbhétta, has filedgor ig,
Application before this Hon'ble Tr ibunal, which is
pending, The same cause of acticn arises and the
p.etitioner and @ll the othex persons who are before
this Hen'ble ©ribunal are exactly similarly situated
with Shri B,M.,Khambhatta, The petit ioner, therefore,
adopts all the submissicns, contentions and averments
made in the Applicaticn of shri B, M,Khambhatta and the

avernents and submiss ions including the Annexures be

treated as a part of this petition, This petition is




being filed separately only in order to avoid any
technicality and by repeating the same submissions
and contentions the petitioner is not burdening the
record, Otherwise the petiticner and others were the
petitioners in cne commom petition filed by Shri
B.M.Khambhatta and others in the High Court. The

same cause of action arises between the same petition-
~ers and the espondents, The petitioner,therefore, |
adopts all paras 2 to 12 of ‘\che said (rig.Applica-

tion of Mc.Khambhatta, exXcept para 6,1,

Vile E_RA YERS:'_‘

-Cn the grounds stated above and those that
are stated in the Orig.Application of M .B.M.JXhambhatta,

adopted by the petitioner, the petitioner prays .

&) The Hon'ble Swmxgxm T ibunal may be §leased
to direct the respondents to treat the impugned
ordér dated 27-4-1589 as absolutely i‘l\legal,
unjust, ar\bitrary, discriminatory, unautho-
| | ri“sed, bul; a»ndx \;Oid ;nd treat the petitioner
as having continued in service fa all purposes

as if the said order was never passed,

(B) Be pleased to direct the reSpdadents to confer
upon the petitioner all benefits of continuocus
service from mex the initial appointment, ignaring
the artificial breaks, such as regular pay scale,
senicrity, pay fixation, semiority, arrears of
salary and all such other ccnsequwential benefits
accruing from the continucus service &ixt from

the initial appointment of the petitiomer,




\
«
7
(O Be pleased to grant such other and further
reliefs as may be deemed just and proper by
the Hon'ble Tribunal in the facts and circume
stances of this case, ) \
(D) Be pleased to permit the petiticner te adopt
all the contentions, submissions and averments
. - made in Original Application filed by Shri
B.M.Khambhatta, as part of this petit ion,
b
{ (B) Be pleased to allww this petition with
costs,
\
viii, INTE R I M RELIEF :

3 _ . pPending admission hearing and fimal disposal
of this petition, the Hon'ble Tribunal may be pleased
to restrain the respondents from implementing the

! 4
order dated 27-4.1989 and from terminating the services

\ of the petitioner in any manner whatscever and further
. - to give petitioner salary as is being paid to regular

and xepxx permanent emplcyees discharging the similar

duties, regularly,

IXe PARTICULARS OF THE POSTAL ORDER:

5D (qhis §

postal rder No, & ' Amount:; Rs, S0
Name of the post Hi;( Ce vt

Offices

pate, s (I~

And for this act of kindness the petiticner as
'in duty bound shall for ever pray,

Ahmedabad:
November {(— ,1989

( JuJeYajnik )
Petitionerts Advocate,




AFPIRAMD ION

I, V.N.adesara, adult, resident of Ahmedabad,
petitionex hérein do hereby sole?mly affirm and
~ state ‘that what is stated here inabove in this Appli-
cation is true to the best of my xnovledge ,belief and

infot«uat‘im and I believe the same to be true,

ahmedabads

November |5 ,1989




Y VERIFiIiCATION

I, V.N.,Adesara, son of Shri N, N. .Adesara,
28years
aged adultz working as Caswl General Assistant
in the office of the Doordarshan Kendra,Ahmedabad
res ident of Ahmedabad, do hereby wer ify that the
contents of pr&rR pacas I te ¥, VI,1 to 5 are true
to my perscnal knowledge and para VI, 6, VII and
VIII believed t0 be true on legal advice and that

I have not suppressed any material fact,

Ahmedabad:

N ove mber /5""”(11 1989
~Applicant,

g ( J.J.¥ajnik )
; Applicant's Advocate,

Filed by Mr.. e s
Lesened Advocate for Petitioners

with second set &....... fees DTS

gopies cCpy served/not

other side

Bt lf(t') ?S D

bud Beuch
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' 1
v . i
Daar Sir/Madam,

Ve invite .you to take pavt in the caracily
of Actor/rerformeT producer in the pro/uction to the 35 pa83=
Rrnadcast/Telecast as detailed below uron the gogd;tions
nrnted overleaf, we shall be obliged if you Wll¢ A
vindly sign and return the attoched cAnfirmatjon -sAeet
duly completud within three days Af the da.e nf this
letter, , " §

TITLw..........IQ.Wﬂrk.ﬁs.a.Generpl.Assﬁq+

+
.--.«aﬂ.---u...-..-

.IC"...-."L'CO-.'.vladcl'1AAOQQ.¢..

nn_3.1924 To 21-3-1024
OATE OF TELECAST. 23~ LG =

J - g S Wi Aulre
crig 07 TELECAST...oen. s and when renuired

{
u-vc»c-po-.cn-- > ..

‘ |l..'.'.
{
DATE OF RECORDLNG...;............9?.?JQY?..............

uoc-.n.-.--~o-‘v-¢o..nr-a.--ooci-nvau.-.

. ) /.5 ahove
TIME OF RECOT“ING.

-~

D'JEU,\‘I.ION.UQ'--o-----onn.'o-o--.coc-ooo—’--:‘:-:-o-ocuoboziovo-n.
place ¢° Telecast:Doordaréhan Ahmedabad-PLij SAC{ISRO)

1
Jodhpur TeXra, Ahmedabad @ 320 053,

FEE..R5.96/v.ﬂ.RupeetaNimty-Six'oniy)’

e s et b e s e e e 08

e Stamp duty will be borne by the Government,

Yours faithfully,

Ph ¢
K z
: SRy WA

for Director(DobrdarShan—Pij)
For and on wehalf of the oresident
of India

To

. Mahesh N, Shah,
tjelabnai Soni Ii ! :adki,
aiwado, Ralovur,
ANMEDABAD =- 380 001
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OPFICE OF THE STATINN DIMLTTOR

VARBEITY AN FEATITRE CONTRACT

Dear Sir/Madam,

Wr invite yon to take part in the
the
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Drte,
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cepaclty of acto
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“ilrst reherseal

roodicer in the prodnction to. broa.cest/telecast

lerci gz low wpohvthc conditions printed overleeof, we shoil
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for Director (Dosrdarshan Pij)
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President
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. : CCORARSHAN Ml JABND- D T T

< N

. MM VARIETY A FEATURE CONTRACT

Date of lirst Rehersal
Date

Sihr/Mad, o, ) e T
We Invite yol to take part in the capacity
~clovflerforner Producer in the Production to +the 2. . ':-.

wasi/lelocast as detailed helow upon <he conditiansg

~0 overleaf, wo shall be obliced if you will

‘on and reiuin the attoched canfi-matiasn sheet
sapleted within three days 4f the dute 7 this
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Yours Laithfully.
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CCe . :
» Date

JUNE - 1904
A yhed VP joy N, Adesara 29 2h/ - 725,00 Part R479%191 sd/sd/
S _ - - 5.6 E%
2. >l dinesh N, Thakker 29 25/ - 725,00 ~-co-

S d/S d/:
LTI .. 2hah 2h 25/ - 700,00 =do- sd/sd/

S S HITRR TR AR 29 LS/ - 725,00 -do- sd/3cd/

r JULY, 1921
* : ‘ 05 75 n

P e ' oria Khinnbnatt g 30 25/ 750,00 Part D282501 s5d/sd/
31 ¢ Ta 58
L e 1 Y g 751,00 e i - nd/nd/

L t.ithakkar : 30 25/ - 790,00 - do - sd/sd/
) Gy c 2 5,1 s 750,00 = o - ad/sd/

WU 3T, 1004
R . o - y s 7 e S~} + "06505 !
: \ . antharen 30 28/ - T7T50,3% Part 2959510 sd/fsd
B 114841274

» ; oLt an 2h/ - 750,00 -~ co - sd/sd/

J sl . Liharbar 30 25/ 750,00 - n - sd/sd/

. , I .t g2 hah a0 25/ - "H0.U0 =« de - su/uc/
L

VI A r'}.
. sed T Khambhatea 29 25/~ 725,00 Part BOMAINAsd/scd/
N TN 1/
¢ o ¢

c. s .. .ane34Ta 29 25/~ 725.00 = do = scefsa/
by ...Thikrar 20 25/ - 125

9]

C

39070 Lie seahah . 29 25/ - 72

k.
S Khombhatta 30 26/~ 750.NC part BP2n528
°

. . Clenbiua vy 30 Jﬁ/— Tnn,n00 /
por ST 30 26/ = 770,00 scd/
. Y o Y hoah a0 & 5 YWS.UJ - dg - sd/

PR B A TRt T PR 29 e Gf = 754,00 ..rct Y OHUG5237

” - : ) ae s 3 2 87 =
¢ e M9 0 0 N b TEEYS A 29 /.’/— 7_)1

D1

CO - du = Ld/ua/
\>, Sl e [ Rakiiar 29 Y€/ - TG .00 - do = sd/sd/
v o :J 1 N .rhah 29 r-'. '(J/-‘ 751/10 .“r. - dO - Sd/ad/
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MIe Snhri

4, 3Shri
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3. Smt.
1.. 5“1"

» J‘lhl
da ahil
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- 8 .3“1_
I 51
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3e Dhri
(‘\ o hy

@ St

¥ iy Wiuwagrng

e Kkhambhatta

‘xyM Adesara

g0 e Thakkar

M.Neahah

Lrokhombhatta

".Thakkar

B A [ S50 e W |

MoNeShah

"o, Khambhatt a

Ut . Thakkar

v inyX Ade sarca
Ll e hah
Lobhidevi
Boa, Khanbhatta

Yiiayu Adecare
N.N.Thakkar
AWML hah
Sathidevi

T, Khambhatta
Vijay Adesaras
DN Thakkar
LN aohah
Jothidevi A,

Lo Khanhbhatta

Va gy Ade e

J. G Thakliar

TN LI haR

Jrrhidevi A,

2o
X 4
.

DECLMIIR L1904

30 26/ -
a0 e/ =
a0 26/ =
30 -« et/ -

JANUARY, 1985

30 26/ -
30 26/ -
30 26/~
30 26/

FEBUARY 1785

27 27/~
27 27/ -
27. 2=
27 271/ -
diAdCH, 1905
20 27/~
30 2 -
30 2T
30 27/ -
20 27/ -
AFRIL, 175
14 27/~
14 27/ =
14 27/ -
14, 27/ -
14 27/ =
May, 1985
30 21/ -
19 27/ -
26 21/ -
21 27/ -
2 2T -
JUNE 1983
26 2T/ -
26 27/ -
29 2T =
27 21/ -
20 2T/ -

5, 6

L] -\OI

) e 7
+
—'n"o"o"‘o"‘o—o"c-n-l~u"(/-:f ‘o_fc*‘n"-"t"n-n >
/ CF
“ CZ
> fi

780,00 P .ct 5.083544 -

29.12.1900 |

780,00 - do - gd/sd/
780,00 - do - id/ s5d/
790,00 <« do - sd/ sd/
780.0C Part B.989554

31 e1.00 KiMXXEAZ
TE0L00 " - dod sd/sd/
780,00 =« d0 w sd/sd/
780,00 =« do - sd/sd/
729,00 Par+t B.9B89563

2B8,d.P5
729,00 = do = sd/ sc/
729,00 =« dn = sd/ sd/
729 .00 = dog = sd/ sd/
010.0) Part
10,00 sd/sd/
810,00 sd/sd/
810,00 ad/ sd/
210,00 sd/ =d/
378,00 Part BLAAQ5TH
3044 .85 '
378,00 = do - . sd/ sd/
370,00 =~ do = . sd/ sd/
376,00 . = do « ° sd/ sd/
378,00 ~.do . - . SQ/ sd/
810,00 sd/ sd/
540,00 sd/ sd/
702,00 { s/ sd/
594 .00 sd/ sd/
594,00 sd/ sd/
702,00 pPart B oBNS595
dB,641985

TH2 400 = dp - ’ad) Bd/
733,060 = do - sd sd/
729,00 - do - sd/ sd/

702,70 « do: = sd sd/

!
o
|
|




3. 4 4 5
JULY 1903
’, shatty 30 2 TH# 810,00 8
. 8 s
By Rt 2 TS - 81,00 - do =h sd/ sd/
3 SR w1 h e <ac 30 27/- 010,00 = do = . sd/ sd/
L Shel Jeu v ik 30 27/- 210.00 - do - sd/ sc/

AT ERTIVE B [ 21/ B1C.00 - dp = - 3d/ sd/
cgg. e Ferria 14 21/~ 378,00 - - do = sd/ sd/

A, Knambhatta 30 21/- 810,00 Par* B 989614
, . 31,0485
Jiia, “desara 29 21/° 783,00 - da =

w
O
~N
w
Q.
~

NoThakkar a0 27/ - 410.0 - do - ad/'sd/
ohah au 2i/=  $10,0C - do -’ sd/ zd/

[#]

A
~N

[d0]

c.
~

.Lhi\.ﬂt\/i ;\. U7 . 27/" 189-00 Lo dO -’
.arvarat rercia 30 (/- 010.00 - do =

G =sh H, Phatt 22 27/~ 594,00° ~ido =

~N
St
X

u G«
a o
N
)
o
~

SEPTEMBLR 3 1905

Lomanhhatta 29 27/ - 793,00 . Pert B 989619
. 304741935 ‘
tay Mdesnra 29 27/ - 7163.00 —vﬂo.— sc/ zd/

L ihukkec 29 27/- 703,00 - do = sd/ sd/
o heh , 29 27/~ 703.00 -do - sd/ sd/

hotl, Bhatt 26 21/= 756,00 ~ do = sd/|sd/

Chidevi AL 20 27/- 796400 =~ do = sd/
2§,,,. ,27/= 196,00 = do.= sd/|se/

AARBEERER u £ kxRS |

A LAR R {XhABIAL R AL Al AR ( X 4XBAS OCTURER : 1985

. jarat Ferria

S, Khrwbhatta 30 2 T/ B10.,00 part sd/ sd/
/ijay Adesara .30 27/- g1 N0 | sd/ sd/
JioThakkar 39 27/-, 810,04 e sd/ su/
S g h < 6K 27/ = 729 .00 d/ ad/
dihicevi A, 26 ZT/—f 756,00 sd/ sd/
Qv Fuxeia 27 27/ - 102 400 ‘ sd/ ad/
Jayeah H.Bhatt Movemps, /7 810.00 © sd/ sd/

1005

Homekhaubhatua en /= 183,00 sd/ sd/
i 4y Adesarn 30 27/~ 810.00 : wd/ sao/

covi s Thakicar SRS 21/ - 703,00 sd/ J:d/

Mutioahah 28 27/-— HRRADA 156,00 Sd/ Sd/

. Sevbidevi A, 29 27/~  163.CC v 84/ ad/ia
Mircaret Ferria 28 21/ - 156400 i R TV T

C N Ll W B e L 20 27/ - T2 00 sd/ sd/

= D)
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| ~
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“ 3. L o
S L R L L
W ARk s, Khambhatta 30 27/ =
4 W ijay Adesara 30 21/ -
L ‘ N, Thakkar 30 21/~
£, wr. Gaihidevi Al 30 2T
. ¥ cuoarcet Ferria an 27/~
S e bal It 9 hah 20 271/ = 010,00 ‘ 5./ ad/
. inei Jiyesh H. Nhath.  R8 29 27/~ 793,00 sd/ ad/
JANUARY 3 1796
. gl i Mhanbhhatta 30 20/ - 840,"0 Ppart B 989650
' 3141486
ey 'ijoy Adescra 16 28/- 448,00 -~ do = sd/ sd/
3. 0 M, Thakkar 30 20/ - 840,00 - do = sd/ sd/
) iNJ3 hah 30 28/- 840,00 - do = sd/ sd/
o L, sathidevi A. 30. 28/~ 840,00 -do = sd/ sd/
‘. , Kuii, Margaret Ferria 20 2L/ - 784 ,00 - do - sa, sd/
Jhvei Jayesh H, Bhatt 30 28/~ 840,00 - do - sd/ 34/
FEDUARY : 1988
oy B oM, KHambhatta 27 2B/ - 756,00 Part B. 989656
. ‘ AN
4 ki vijuy Adesara 217 208/- 756,00 - do = sd/ sd/
Sk DN, Thakker 28 28/ = 758,00 -~ do xd sd/ sd/
snaio 4.5 hah | 26 = 28/- 128,00 - do - . 'sd/ =d/
S.t. 3.thidevi A . 26 28/- 728,00 -do = sd/ sd/
Kum, Marzyg-ret Ferria 18 28/- 504,00 "= co - sd/ sc/
Shet Jsvean H.3hatt 27 28/ = 756,00 -do - sd/ sd/f
MARCH ¢« 19868 '
Shit 0L Khanbhatta 30 28/- 740400 Part B, 909663
r 3T o 3400
Shii Vagay Adesara 20 28/ - 40,00 = ' = sd/ sd/
ihri D.N.Thakkar 30 28/~ 840,00 - do = sd/ sd/
Shri M.N.L.5hah . ap 28/ B4D.00 = do'e ad/ sd/
Sut. Sathidevi A. 30 28/- 840,00 - dn = sd/ sof
#uo, Margaret Ferria 30 20/ - 840,00 - do = 'sd/ 34/
5hii Jayesh H. Bhatt 30 20/- 040,00 -d o - sd/ sd/
APRIL : 17986
3had M.bokhanbhatta 29 28/ - 812,00 Part_ R, 9200674
AT L0
shri Vijay Adesara 29 28/- 012,00 =~ cdo = sd/ scf
Dot LN Thaklar 29 23/ - 812 (110 - do - ad sd/
Shri w.a S hah 29 28/ v 812,00 | - do = . sd sd/
3mt . sathidevi AL 29 26/ = 812,00 @ - do =- sd/ sd/
iy Maogarct Fedvla 29 26/~ B812.00 = do = sd/ sd/
o Lot M, Hhattxw 20 208/~ 012 .07 - do -~ sd/ =d/

_M_,54f




. I 4,
‘ TR Ergen e
. i dioKhombhotta | XZ4R 24 en/ - Part B. 949682
* o J1.8.86
i=/ hdesacra 30 28/ - 84 0,00 = do =

s o Thakwar 30 28/ - B40.u" = do - ad/  su
'/1, shel it Dhah 20 28/~ 8au,00 - do - sd/ sd

5. Smt, . ..hdevi A. 16 28/ = 44 8,00 ~ Co = sd/ ad

SR 4TI decynret Ferppin 30 2 0 240,00 - do = sd/ sd/

Te ohei Coyesh H, Bhatt 30 20/~ €40,00 - do =~ sd sd/

Yo ohei son.Khambhatta 29 L3/ - 14,00 _Part B 96992

Cle0,406

Se anri vijay Adesary ' g g 2u/ - 586,00 - do - sd/ suq,
Je  whLl uoil.Vhakhkar 29 28/ - B1¢.00 - do = sd/ =go,
Yo ohri 1.3 hah 21 28/- 756,00 - do - sd/ ac,
Sv o dmt, salhidevi A7 29 = 28/~ 812,00 - do - sd/ s/
be  Hum, ozgueet Ferila 23 28/ - 6da 00 - do - .sd 7 sdy

hei Juyesh H, Bhatt 29 28/-  812.00 - do - Sid "

JULY : 1936

- shod 2 Khambhhat ta 29 28/ - 812,00 Part ™ TH0EGQ
\ I e7.86

v Shul Yijay Ade-ara 30 28/ - 84 ., 00 - do = sd/  sd
stri 4., Thakkar 3 208/~ 840,00 - do - - sd/ se/
bo  dhri “.n,9hah - 30 28/ - 040,00 - do - sd/ sd/
Wi e, Saihidevi A, - . 30 28/< 840,00 -do - sd/ s
£, Xum, wacgaret Yerria 30 28/ - 84C,00 - do = sd/ sqc/
Te 35ci J.yesh 4. Bhatt 30 28/~ 840,00 - dg = sd/ sd/

AUGIST + 1906

L= shri 5.9 ,Khanbhat ;g 29 29/= 841,00 Part B 512309
, 30.8,86
¢ ahgi Vi alasara a0 )/ - 070,00 D - sd/ wd/
;P shei DU b hakkar 3 29/~ 870,00 - do -~ sd/ sd/
feooniril oLl L3 hah ey 30 ’9/- " 870,00 < do - »d/ uad/
2y 20t. dathidevi A, 30U 29/ - 67C.00 - do - sd/ sd/
6o  Kub, #ergaset. Ferria 30 29/=  BT0LO0. - = do. sd/ sd/
g Shri Ja esh H.Bhat ¢ 30 29/~ 870,00 - dg - o sd ad)
SEPTEMBER : 196
“hambhutta 25 29/~ 841,00 Part 8 582316
. 30.9.06
'dy ANdesara 29 . 29/~ 84,00 - do = sd/  sd/
. Thakkar 29 29/- 041,00 - do _ sd/ sa/f
+hah 2% 29/-. 841,00 -do - sd/  sd/f
idovioA, 29 29/- 841,90 - do -  sd/  sd/
vib Feroia 2y 29/~ 841,00 - o - sd/ sd/
ShoAL el 2y ¢5/= 841,30 - do = sd/ sd/
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Yhoambhat g

! ke e 30

| h 28
AL 30

midevi A, 30
borvgaret Fecria 30
Jayiuh H, Bhatt, 30

4.

QpTORERG /1906642 0o

29/ =
20/ =
S
29/ -
29/«
29/ -

NOVEMBER

5

PRdt Tt Tl AR R I R N i el Bt e i e e

870,00

812,00
870,00
87C.00
870,00
£.3,00

1986

29

! ’ ;. ; ‘\ "".-‘jr’ ?Q
it Adessra 25
PECaANARK LK M,N .3 ,29

NO

29/ =

20/ .-
29/«
29/~

VEMBER. ¢

841,00

041,00
725,70
841,00

1986

e mhabhatta 2y

“oakkar 29
AR 26
LLCS aTa 29

H.2hattx 29

29/ =

29/ -
29/~
29/-
29/ -

841,00

“11 .DU
754 ,00
725,00

84 1.00.

Cltovi A 26 29/ - 754 404
v Fie 13 29 29/~ 841,00
bECemBER 1986

sihhatt o 30 29/- nT0.00
\_Heqara 29 Pt)/" 8/‘1.0U

o, Thak%karn ar 29/ = 870,00
oo hah , 29 29/ = 041,00
thidevi A. 12 29/- 348,020

v Feypia 2 A 29/~ 754,00

H, Bhatt U 29/ = 70,00

SR T o Sl T Y

‘Part B.502325 g\
PG t(.85 g in/
- dp = sd/ sd/ 1

- do - ad sd/ |
- do =~ ad/ sd/
ot = sd/ sd/

- do - sd/ sd/
- do - sd/ sd/

1 A
ks
o ¥ x’f PR

Purt B.502373 |
79.11.56

- (0 = we/ | ad/
- do = SU/ Sd/
- dp - sd/

sd/

Part B, 502333
20411,1986

- do = sd/ <d/
- do = sd/ od/
~-'do - Sd/ sa/
" - do - sd/ sd/
- do = sd/ sd/
- co = sd/ so/

Part B, 5B22340 / 3B'12°

ARV RN .
..;{n'» ”A‘Jﬁ'i@:&-"\(b' et :‘3‘—"‘

- do - sd/ sd/f
- do =~ sd/ sd/
- d0 - 9d/ sd/
- do - sd¢/ sd/
- do = se¢/ sd/f
- CO = ’ sd/ sd/

Il..u-?{"
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Shp rharbhatta
St L PR o FUR - e |
ot kkar
i /!
Sni. Jathidovi AL
Kum, Margy ot F,

Shri T Bhaut

" ei BM Khvainbhatta
L W Adesara
i DN Thakkar

Shrl MN Sh b

4

in

o

, s
Smte Salthidevi A,

Kume Mapraaret F,

Shrd O MYy et

Snrl [
srd e dn i
Shrei 171 . ar
Skri tn Shah

SmteSathldevt A,
Kum. Morgervet V.

Shed JH Phatt

Shri BY Khambhatta
Shri W Adesara

Shri ™ Thakkar
hel M 86,

“=t, Sathidevi A,
Yum. Marsacet F,

Shri 3+ Bhatt

Shrt B hambhatts

Shri W Acdosarsa

™. '

whry Ji T

Shr 1 !

’\‘7"’\ e ] Ve

t

S, oyl A
)

o

Aot b 4 4

30
30
30

27

26
27
26
27
27

26,5
29
30
30

29
27
29
20
29
20

30
25
30
23
30
30

-
J0

29/~  733/-

20/~ 812/~
co/e 870/~
29/~ 870/-
20/  870/-

29/  870V-

FIRRUARY : los%

29/~ 783/-
20/~ 754/-
29/~ 783/~
29/-  754/-
0/-  783/-
29/.  793/-
29 7°3 /-
MARCH . '108%7

29/- 826,50
2ot BTO) =
29/ RT70/-
29/~ 768,50

29/e 841/~
20/~ 870/~
39/ 870/-

APRIL 1087

20/~ 783/~
29/~ 84/
29/ 783/-
20/~ 812/
20/~ 841/-

29/. 841/

20/- 841/~
Mif s Yosfy
20/- e70/.

29/~ 725/~

29/.. 870/~

20/. 667/-

2¢/-  870/-

20/ 8I0A

]2] i

70 -
|

B-" 22350
2e BT
-C0w
Qe
(0=
[

-dn-

2.4.87
—-O=
-0~
-0w
-d0-

=00

R_59238K
23.5.87

0w

- e le
-0
-l
]

! D

sd/

sd/
sd/
gd/
s/
sd/
ad/
sd/

ed/

5d/
sd/
sd/
sd/
sd/
ad/
sd/

sd/
sd/
sd/
sd/

sd/

sd/
sd/

sd/
sd/
sd/
sd/
sd/
sd/
sd/

sd/

sd/ «/

sd/-

sd/
sd/
sc/
sd/
sd/



1y  Shrt U Khaw b abta 29  29/-  84)/- B_582410 sd/ sd/
R I 2 20/. 708/ 29,6,27 sd/ sd/
3. Shr % gk.op 29 29/. 84)/. ~do- sd/ sd/
4. Sirt UH Bhets 29 29/~  84)1/- -do- sd/ sd/
S¢ Swm’., Sathidevi A, . 20 29/ na41/. ~do- sd/ sd/
6. Kuri Marcaret F, 29 29/ a4)/. -do- sd/ sd/
7o Thrd ™ Thaklar 29 29/.  B4a)/- ~80- sd/ sd/

Yo Shrl B ilialbhatta 30 29/~ 870/- B-584109 sd/ sdf
2. Shri "N Thakkap 30 29/ 8M/. . 31.7.37. sd/ &d/
2, Kom, Marmaret F, 30 29/- 870%- . s’/ sd/
4, Imt, Satbigavt A, 20 29/: @70/ ~do= sd/ s/
Shri. )i Bhatt 30 29/ 870/- fdo- - Csd/ sd/
. Shri MN Shal 30 29/  am/- -do- 8d/ sd/
7« Shri W Adesars . 30 29/~ 870/ ~do- sd/ sd/

AUGIST ¢+ ‘o7

1. Shr!i AM Kliambhatta 28 29/  =m)2/. B_5R341 21 sd/ ed/
', Shri W Adecara 30 29/ a70/- 31.8.a7 . sé  sd/

3. Shri DM Thakker 3N 20/. B/ ~d0 sd/ sc

4. Shri IN Shak 29  29/.  94)/- ~do- sd/ sd/

« Shri Jd phact 30 20/.  aq70/. ~do~ . , sd/ sd/

Sint, Sathigdovi A, 30 20/.  870/- -t D sd/ «/

7. Kume Virgaret F, 3 29/- 8’70/ ~do- sd/ .T;d/
; |

0 ' . SEPTRVBER : 1987

Lo Shri BM Khambi,ita 29 29/-  may/- - P/3-584)36 sd/ sd/

2. Shei W Adesars 20 22/. g4/l 30.9.27 sd/ sd/
Re. Shri DN Thylt e 20 29/L  aay/. -0 sd/  sd/
4, Shri Mv Shyy 29 29/-  may/. o= sd/ sd/
Se Shrd Py nhate 20 20/. a4/, ~dom " sd/ ed/
5. Swt, Sathidevi A, 29 20/u gAY/ o s/~ ed/
Te Ko, Maraagp ot 2, 20 20/, R4/ Ao - ad/ e/

OCT™MER : 1997

- ———

be Ul MM Fhiambhioita At 20/L evof. R-3/584147 sd/  sd/

o Shrd DN Thall sy 0 29/ oL 30.,10,°7 sd/ sd/
3« Shri W Adessrs I 29/- o0/ ~do- sd/ sd/

~
o« remt. Sathidavi A, o a8l.  Ap/. ~do- sd/ sd/

Kume Margave: P, 73 29/~ 812/ ~do- sd/ sa/
Therd A Bhah 30 ?9/“ ‘,}7(:,),»:/__ _do- SC‘/ '—",H,/
fo  Thred T Nt i 30 29/_. g7(§/_. -d0ow qA/ r:(*l/
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NOVFYRER & 1087

20/ Bl2/-
20/~  841/-
20/-  841/-
29/-  R4)/-
29/~ 241/~
20/~ B4)/-
29/- 8a1/-
OECFEMRER : 1987
20/~ am/-
29/- R12/-
20/~ QY.
29/  870/.
290/~ 87/
20/-  R12/-
20/ 970/
IMNTATY .+ jioga
20/=  784/-
29/- 812/.
o0/, 870/~
29/~ 870/.
29/ 870/.
29/ - 270/~
29/~  870/-

FFRRUIATY : 1088

29/-

29/~
20/..
29/~
26/
20/-
29 /-

819/
810/-
R12/-
812/~
212/~
812/~
812/

B-584356
30.:1.87

-C0-
-0
-d0-
-0

-0

B.524168
30,12.87

-0
-cl0-
~co-
-0

-]y

B-5841%0

s

29,2,1988

w0 e
.-
GO~

aqnd.-

-

sd/
sd/
sd/

sd/

sd/|
sd/
ad/
sd/
sd/
sd/

e/

sd/
sd/
sd/
sd/
sd/
sc/

sd/

ol
ed/
sc/
sd/
sd/
sd/
sd/

sc/
sd/
sct/
sd/
sd/
sd/
cﬂ/
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NO3 A3 DU 14(2) /57-88/AC OT 3 9TH NOVEMBLR '37

The following allecation and reallocation of the duties in respeect of
following Clerk Uradewl,Clerk “rade-ll & General Autt.(casuals is made
with imnediated effect,

Lo SotaKedeBals i Glerk Sraded

i) Monthly, (uarterly, Half Yearly & Yearly Statements rejarding
receipts and expenditure figures o f all the grants operated
at the Ken 'ra and maintenance of relevant registers, records
correspondence thereof,

ii) Peeparation of Rt and Bk for all the grants operated at the
Kendra,

1i1) Reconciliation of receipts and expenditure figures with the
PAO,F.D., Bombay,

iv) To maintain recenciliation register,

v) To prepare reconeiliation statemm ts to be sent to U.G.
vi) Correspondence regarding prepaining to reconciliati-ns,
vii) To maintain expenditure of register of all GO's ad COLTESDHOMNm

dence r&garﬂing Pay and Allow, of GO's to PAO, IALA, ND and
UG, LU, New elhi,

viii) Calculation of pension contribution of GO's and NGO,

ix) Correspondence regording Audit Ubi ectimns{bbsez‘Vations
z‘oceivud from (1) PAO,FD bombay, (2) 1QU,FU, Bombay and
3) AU Kajkot. Monthly and luarterly stitements of Audit
Objections, Observations etc,

To maintain regdster of Auait Obj ections/liotes,

x) To maintain liability register and correspendence therecf,

x4} To prepare fign and final requirenents of all grants operated
at the Kendra,

xii) Correspondence with Vi, Bonbay for letier of Credit,
xiii) Preparation for Profomna Accounts,
xv) Any other woxk assigned by HC/AC from time to time,

(l' <. /\

V Adeos €
A L~/ s v/

¢ : i~ (.- (.( yu e Sl

6;-000002/.



44)
iv)
v)
vi)

vial )
viid)

EE)

®)

& )
i)

4)

il
ii)

i)

i)

d4)

Malhtdaunce of Caslibooks o Subsidiory
Cash Dock and TRed and reluevant roghsterse

vLLgurdig of aiwous '3 serdes and nalntsnance of stogk
rigleter for A, B wawl € surlas and goriespandenee for
Fegudaition with Pad, Bambaye

Malatenanue of Regudt Books .

Eagusizaes of bdlls, gheiues wnd deaasd dcafts “hg,
blaowrsvusot of emount recsdvid an aogaant of 4 abova,

MArChiam Ol Surviow  pootse sbanug, “ed. folns e
Debitongiot of SOrVAGe DPOUT GG/ el regioter.

T @Evange pagrenk Ly Hed

Yrapexakdon @ gpubndssion of weekly acgount alongwith
mmmlmurcommtommhmm.m\d&m
S presaried pariods

Weadbbances dn tiwe Bonk requlorly and medntenance of
rogelphed challang of aVary moathe

Holotenuiw of reglsters and sending wiw shegue by
sgde A/de

Hapdntenonce of M0 purchuse and Tugadpt Hegloter BUDRET ak8lye

Malntopunow of WG/rofusalonal Tax/CiD (Hone-Govt, HMoney)

Halotuanenoe of undisbursed vl otars
Cocragpanduncss medatdog to dten 1 o 13
ARY QLINE works asslgned by WY/A2 from tiae to Chne

Trdag of oll letters, stotessnis Mrtalndag Lo ARoounLe
Sevtdon docluding Bugges aid cofonaa Aoeuunta

o auddox Fay wdld Glerk in copying udlis vta.
Ay obhes works assdgooed Ny /AR Eram om0 Gl

VG s abion of monthly ool Xy and arvesr dlls of Class
I, ID sl XV seaff (Rewame Hea, H@wnQ Plan, HET,
Alidabad, fevenas Plan widl & EPp walte © x v

Molntenanae of Pay Bill Walotar, advances 03 ¥ Y 3,
Celwided and all othur velevant rogioters and eorregpondance

Sorutdnduing aod pou s klon of “dllo for eyalsm, mouwor
Gycle, woooturs wod MOLOE Qud @lvanccas

o.a !(J



L Av)

v

vi)
vii)

widii)

di)
%)
)
i)

wiil)
adv)
xv)
xvd)
xvidi)
wvidd )

i44)

iv)
v)

wi )

vii)

3 i

8 » 3=

Fay ad beave salary, festdvai, fon, houss bullding
Gbge advVanoBle |

endlived edueation cilowaiouo, redobur wount of

- tution fees and madntonance of reglisters thoread,

Logue Olle oG

wrAting of sxpunddouwre peglisters for LAlls percalning
to s tablee

Malntunaice of rgdaters of regoveries of verlous
ABAVANQES «

Holntenasce of Plela, ownt, old claln, Preodum aeglcte cs.
Hegoncllil otion of Alied wich bil)l register TR 28 A
Madntonanoe of dugoviry of Howw lent firom Group D Stafd

Caleulation of Incuw Tax axl aspual Retucn of .7,
officer by Sth of May.

Hatnienance of filva for pald bAlls prepared by hWine
CUITeapaBned yagamiing proteassional €
Prupsratdon of Gratudty Bills for KQA0g

Toguw of CeGeMeie Gards

Medical Bdlls and malntananoe of reglavers
Meriodical resurns pertadn o e taile,

Ay oLk wWOkks goaly wd by HY/AS from tiow 4o thoade

A

eNr-tarityatrears and obler
aliowancis bille for WP, Dwarkas, 90 & 5P undit,
Bl arcisis snd Cousval €ngagenentse

Caloul Lion of LT 4n roowat of abhow Laff axd
sumlssion of gnnual return to 1%, officor on

Caloulstion of grotdtyfuncosimant of bhonus cLde
dus Lo abovwe gtafif,

Halntenancoe of ewint rogloter £o8 o 0w staff.

Fog s ation of ehaguus o8 day today oeoqullivients
of A& C gurdes.

Halnwwionwe of aiegue Ldos.c cweglater, ahwoud oy bt
ragluter and eregue bool regloter incliding obtaining
of navw ghugue book and depositing with ceshier

Caloul ukion pension eontribution 4n reg wot of Ladf
L BEeli0ed

sethes



x)

s )
wikd )
xidid)
i)

i

. 1) e

i)

i)

v

vd )

viid)

xn)

)

a4 )

B =4 = 3

Logue Ok freph @wguon and o 0o ONURNoE Wit Lhw
Glake Bank ami

Fieparation of medlcol bdlle Lo ccopegt of staif ak
SEeitoel and malntenance of regloters

Praperstion of ehdldaren educutions allowaos/rednk.cse st
ol tution fees dn rospoot of staff at SXeii0e}

Lovum of L » C
Honthdy/quasteslyg/neldl yoakly/yoarly Keturns pesrtain to
Gablae

Fadobenanow ol ald ralevont roeglaters and periodical reviaw,
Cokreaondanc rulabing o dten 1 to 13
Any othwy work allouwtod by tie HO/AQ

7 UA

v FEAF LN and moalntenance

‘ » c‘i& Cit:;i wx spargtaly hoad wise,

Malawenance of store L.dgoralvolums a/c. ) Xowpdar rociul el
Mostdng ol SB/818 with value .o regular regoancillotion
of banonous of utare ludgers with those malntalned by 8 K
Moantenuow of gupplduc:® bdll ruglater wd Ats manthly
m e v

Gre-ghldog of storis artiales suodied Ly Qnteal

how Dalihd o posting
i Mot seguiveds

AU D
the s in store ledgera as per

Qlogaloyg off stose dludgers ot the end of finaneial Yo ar

and prep owing of Mut pagoswi o off otore ledgers and tally
the @lossing boloanoe ww reoslpis durdng the year for
HEGRGETAG POPUMNGGe ,

Propee obdon of Mot of stores trensfercred to oc rageived
Lrom the sme obhor ¥enuiraes and exmnditure on oo dipl
Giskte reccived £ram QeRe(test), Bombaye

CoTod pixtalndng to all stalf including shift duiy and
otor drivesrs exoept Stalf Artd te

Hegurng aod naintenasoe of all reluvant regiastexs and
periodiceal ruview,

Malntenuee off bodk dablt renlacer and a'geance of agll
daidts for the supplicex nade and sarviges rendered

by othur govks daptta dnaludiing roothly cloosing of the
TGOl akar,

Basting of stateoonts of secount of GO raeceived from
Ve LIRLA, Wow Delhd and REgNLgary Sorregpandances

Add QOrres oniange Poloting to iten 1 o 10 abowi.

Ay obher work assdgned by HO/AC fron tiom Lo tiame

005’.

Poleite, Bonbday regarding doue of ehwgws eige



1) Reccipt of contiaots of Actduts after peoper
7 serucdoy and O arrange datoewd @

A1) Puy orders o Actlot Loyt Lod eatenadod

Of ruluvant Yoy Ooder Books (Mwe and recosdlng
for future tolegust )

did) Cwedking of pay order book with studdo log book

dv) Wrcouen lon of clwone Mot for suscdselon 4in tie
Progs s Meotdng :

v) To mention pald vouchaer number and date in reameat
of artdet paynent dn Pay Order Dool

vi) Haintenunes of Cpal Artdst ledyer and  regular
riegongiliation with Cagh Book

vii) Preparotdon of Hone DALLe of Lag e s

viid) Reconcdlation of ahoques ond sulidssion of stato wnt
. f outstandiog alviue to A0, Bombay of <.ch month

di) Retarng wd ooathly roviow of all roglsters pectodn
o nde talda,

K) Pocpuratlon ol giwgue s during the pcodod of
e rsr andon of oy BALL o d melntelnanoe of relovant
pogd kel thuroeok «
wd )} Qorregpondepas relating tu 4tan 1 to 10

i) any otlwr wokiks assignod by IG/aQ £rom thue €0 tlike

. d) o oaration of Ta and WIC BLlla of MUQAI0. nd
o 8Ll artiots An regpect of all ualts including
BT, DWoriae

44) Helotaeaance of CeoP Sund agoount of gioun D scaff
and sulndsalon of montily return as well as yoarly
returns o Pad, Boaboye

1il) Mulntenoaoos of ledgor, DBrosd Shoot, X 1dator,
Luvue of Paso Dook eta, of GP fund of Claga IV SLaff.

dv) CQoivagoondenoe rugeriing andsodan and Gfsoreosiciog
dn B account of Gevolrund of all staif with YAD, Bondbay

v) CQouragpondenoe ruga dlng ollowisat of pow GHP Account
Ruaour An mop ot of acW rearudt with Pao, Dombay a d
sundlog of nopdnation owc.

Vi) Geveiund &V Elnal/oact £4ned wiclkicaval from
G o Pk o wll GOAKO sualfe

- .6".




§ = 4 - g

Vhi ) Malocenun e of TA/ZLIC aivance gad regowiry ruglotur
epir Aaly £for NOO and GO of all gtaif.
Vilil) Halovcoamos of wxpenodouse Cogleter for tiw bdlls
Mrtaln t hio tablo.
dx) Chigdoyg of deapasah roglaober and atanp acgount
Fegloter regulacrlye
%) Halntenanos of roturng sugloter
#d ) NMelatenange of roglster £or 1.0 R o vod
W4 ) Prepacition of Th bills in Fespeot of advigory
L A MBI G GLCe
&4 ) Qoerveponunes relating to 4r.oe1 to 12
dv) sy otikr vworks asalgnod by AYHC fram tinme Lo tima.
s
\ )
¢ /L Laa
hhﬂlﬁ‘.a&-a TEve QFFICEn
BIRLCYUAR
Lopy teie

All soncezned
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GOVERNMENT OfF INDIA :
DOORDARSHAN KENDRA : AHMEDABAD-380 054

® e O

Noo AHM:DDE1(2)/09=5 April 27, 1989

MEMORANDUNM

As per the d.cision of the Directorate Generals,
Doordarshan, New De_.hi, Shri VN Adesara, Casual
General Assistant (Daily UWages) is hereby
informed that his services will not be needed by

this office from 1st May, 1989, fore=noon.

: Cx»w@[ﬁziygt7

( HN PATRO )
DIRECTOR

Shri VN Adesara

Casual Genernl Assistant
(Daily Wages)

DOK, Ahmedabad 5




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT

AHMEBAZBAD.

.OOAO NO. 487 Of 1989

Shri V.N. Adesara «¢ Applicant
Versus

Directaér,

Doordarshan Kendra, ~

Ahmedabad & Others. .« Hespondents

REPLY on behalf of the respondents:

8

~—

I, 'f7¢319f /VCL:% ' | working

as Superiulendling  Euglne in the office of

MC’(’WUEMV\ konohg, Plmsda leddo state as under:

That I have read the copy of the application
and am conversant with the facts and circumstances
of the case and am being authorised to file this
reply on behalf of the respondents in this matter,
I say that I am filing this reply for the purpose
of opposing the admissionhof the application

and do reserve my rights to file further reply/s

if any need there be.

1. At the outset, I deny the all averments

made by the applicant in this application except
which are specifically admitted by me hereinafter.,
I further say that the contents of this application

are misconceived by the applicant and the same




is not maintenable and deserves to be dismissed.
It is submitted that the géplicant is a casual
employee who was engéged bn‘daily rated basis
as and when exigenty occured with the respondents
and therefore xhe cannot be said to be holding
a civil post emingple to thg rules prescribed
for civil servants serving under the Union of
India and therefore this Hon'ble Tribunal has
no jurisdiiction to agitate the same. I further
say that the applicant was engaged on contract
basis for a specific period and therefore it
cannot be said that the applicant was in amy
way in the employment with the respondents
whibh is related with the rules prescribed for
a regular employee and therefore the applicant

has no régal right to file this application

before this Tribunal.

2w " With regard to para 3, 4 and 5, I #&m say
that the applicant does npt have any locus
standy for filing this application before this
Tribunal being daily rated casual employee wﬁo
was engaged for a short period to meet with the
exigency occured with the respondents, and
therefore, the applicant has no pesitive right

for filing this application in this Hon'ble




Tribunal and therefore this Hon'ble Tribunal
adjudicate

has no jurisdiction to Agkkake the same. I further

say that the application is not filed within

the limitation prescribed under section 21 of

the kimkX Administrative Tribunals Act, 1985.

3. With regard to para 6(1), I don't comment
upon it.
3. With regard to para 6(2), I say that the

action of the respondents of terminating the
services of the applicant is legal, valid, just
and in accordance with the rulew and terms of
the services of the applicant and therefore, the
application being devoid of any merits deserves

to be dismissed.

5 With regard to para 6(3), I deny the
contents @k thereof. I deny that the applicant was
given ény artificial break while he was in

service and I say that the applicant was engaged
as and when the exigency of work was there with
the respondents and therefore the ation of the
respondents terminating theg services of the
applicant is in accorcdance with the instructions
and rules of the department.I further say that

the applicant has not been given any appointment




order as the applicant has not come through

Staff Selection Committee or Employment Exchange
which is a condition precedent for the employment

in the offices of the respondents. I further say
that the respondents being a public employment

has a prescribed policy and rules to appoint

any person in the employment. The applicant}has

not been appoint&d by any specific oréer following
the procedure laid down for the recruitment  in

the respondents' offices ahd therefore, the applicant
does not hold any good entitlement for services

in the office of the respondents. I further say

that the respondent department is a public employment
and is duty bound to discharge some reguler, exigent
services in the public and therefore under this
obligation of regularity the respondents are

also empowered to appoint gny person on casual

basis therefore, I deny that the action of

the respondents of appointing the applicant

for a specific period i,e. 29 days or on casual
basis is illegal, ungust and improper. I furthér

say. that is is clear that the applicant was

engadged on contract basis because the applicant

was not eLigible as per prescribed policy of

the respondents and therefore he has no right




to claim any permanent or quasi permanent employ-

ment with the respondents nor does the transitory
service rendered by the applicant give to the
applicant a status of regular - permanent
emPloyee, regardless ofg® the contract, and
therefore the application being devoid of any
merits deserves to be dismissed. I further say
that in view of the above stated facts, it is
pertinent to be no&ed that the applicant is not
even authorised to be given the benefits of
services which are otherwise available to the
Tegular employee. I sgy that the judgments relied
by the applicant are not applicable so far the
services of the applicant is % concerned in as
much as the applicant was engaged on contract
basis and therefore the services of the applicant
were eminable to the terms and conditions agreed
upon by the applicant and the respondents énd

also to the provisions of Indian Contract Act.

6. With regard to para 6(4), I deny the
contents thereof. I deny that the applicant was
appointed in a clear vacancy and I say that the
applicant was engaged purely on casual basis and
daily rated basis and therefore the applicant

was paid the salaries prescribed by the Government




i s
from time to time in voucher form. I further say
that the applicant being a daily rated casual
employee, is not eligible for other benefits
which are admissible to a regular employee. It is
submitted that the applicant was appointed
irregularly to meet with the exigency occured
with the department and therefore he doeé not
get any entitlement by lapse of time. I further
say that the half of the period has been served
by the applicant under guise of shelter of the
Court and therefore the applicant has no right
to contend thereby that the services rendered by

the applicant is a longer one.

Te With regard to para 6(5), I deny the
contents thereof, I deny that the applicant is
a 'worker' and the respondent department is an
'Industry' and therefore the provisions of
Industrial Disputes Act are applicable to the
services of the applicant and without prejudice
to my this contention I also say that if the
applicant is a 'worker' and the department of
respondents is an 'Industry’ thén the applicant
may be directed to exhaust his better more
efficacious remedy to the Industrial Court whigh

which would be in the more interest of the




- T
applicant, I further say that the action of the
respondents of terminating the servides of the
applicant is in accordance with the instructions
and rules of the respondents and I say that the
Ministry of Labour and Social Reform has
issued some directions pursuant to the judgment
rendered by the Supreme Court of India that
to avedd any discripamcy, no further casual
emPloyee is to be engaged and therefore it is
obligatory on the respondents to obey the same
and without prejudice to my this contention I

engaged
also say that the applicant was RuxgkXy purely
on casual basis and it was knowhm® to the applicant
that his service will be terminated without notice
as and when the’respondents arg oblided to do
so and therefore-the services of the applicant
have been terminated in accomdance withe the terms
of the services of the applicant, and therefore
the application has no merits and deserves to be
dismissed. I further say that the respondents'®
action ignored the prescribed policy of the
department for recruitment and therefore the
services of the applicant had to be terminated as

and when need there be. I further say that the

~application filed by the applicant is pending

e . » -
before this Hon'ble Tribunal and representation

made by the applicant is also pending and therefore




the application suffers gax from multiplication

of litigations and deserves to be dismissed.

In view of the foregoing paragraphs, it
i$ clear that the applicant has no right to claim
regularisation or employment in the office of
the respohdents and the applicant is a casual
employee engaged on contract basis and was haid
salaries on daily rated basis axad in véucﬁer form
and therefore he does not hold any civil post
and therefore the applicant does not deserve and
relief/xaxxef interim relief as prayed for by

him and the application deserves to be,dismissed. =

&/,;)lﬁgﬁ (P R S Nair)

Date Supecintending- Engineer »

.

' Doordarshan Kendra
Verification ~ Thaltej Ahmedabad 380054

Pllas

I, PR.S. WValy son of (0l k- krighns
working as WVM‘% Gynain the office of
Qg)gUannwkmmLwMaLA,¥%%WQ9&Lk”do state on solemn
affirmation that what has been state§ by me
hereinabove is true to my knowledge and belief

and I believe the same to be true.

Place : ~Pwe olalbad
Date 3 o?//o?/ 178 P RS Na‘r)

@

( Deponent )Supcrintending Eng!neef
Doordarshan Kendra
Thaltej Ahmedabad 380054




IN THE CENTRAL ADMINISTRATLVE TRIBUNAL,ATAMNMIDA BAD

6,\/46‘ ) Os A. NO. 4:8:7 OF 19890 .

V.N.,Adesara, - : e esqes .0 Applicant
Ve,

 pifector, DDK,Ahmedabad. . . . . . e
and others, coee Respmdents. .

.

REJOINDER ‘PO AFF IDAVIT=IN-REPLY

3

't, V.N.Adesara, working as Casual General Asstt,
in the office of the Doordarshan Kendra, Ahm,edab‘ad,
do state as unders-

'1'. " T have been served with the copy ‘of the Reply

o filed by the depecnent on behalf of the respondents

' herein, I deny all the averments, contentiecns and

submiss icns made therein which are centrary to what
is stated in the main application and in the petiticn
‘f.il‘ed by Shri B.M,Khambhatta, which has been adopted
by me and in the reply filed by Shri Khambhatta to
~‘\:he éébly by the deponent, The depment is put to the
strict proof of the -averments, statements and centen-

tions made by him,

24 I say that since comman gquestions of facts and
law arise in the petition filed by Shri Khambhatta
and in the petition filed by me, I have agdopted all
the ave_rmex?té, contentions and submissbons made by

shri moamkhatta in O0.A,N©,492 of 1989 and formal
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O.A. was filed by me only with a view to aveid any
technicality without burden ing the record by repeating
the same contentions and by annexing the same docurents

again, Hence all the factual.as well as Tegal submissions

have been adopted by me in my petitiom, The reply by

the respondent is same, raising the similar oljectiocns

and contentions,

3. It is submitted that shri Khambhatta has filed

Rejoinder te the Reply by the respondents in the said
petition and since all the submissions, cotenticns
..and averments in the main petitien haye _bgen adopted
by me, and my reply te the objecticns raised by the

respendents is similar to the Reply submitted by Shri
adopt the said reply of Shri Khambhatta

Khamkhatta, I
as a reply to the afeoresa id rReply filed by the respom-

dents, except to the extent it is net applicable te my

case,

4, 1, therefere, adopt the reply Rejoinder filed
oy Shri Khambhatta in Q,A.No. 492 of 1989 and the same

cshould also be treated as a Reply Re jeinder in the

afcresaid Original Applicaticm, except te the extent
it is not applicable to my case, 1 need not'; repeat theg_qz
s and suwemissions and the said reply byg"

same contentien
Lg
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